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ORDER DATED 05.02.07 

M.A.NO,95107 

Heard Mr.N,R.RoutraLd.Counsel for the Applicant and 

Mr.S.K.OjhaLd.Standing Counsel thr the Respondents: on whom a 

copy of this O.A. has already been served. 

MA.95/07 has been tiled by the applicants to permit them to 

prosecute the Original Application jointly. 

Having heard M.,A.95-07 is nUowed 

MERADMN.) 
	

VICE-CHAIRMAN 

oRDER NO.2( DATEI) 05.02.07) 

The applicants who are multipurpose Khalasis of E.Co,Railwa 

have approached this Tribunal for a direction to the Respondents to 

can-v out the regularization to 1.4,1984 and 1.4.1988 instead of 

31.5.1994 in the service book as per order dated 2.6.2005(Annexure-

A/2) passed by the Respondents. 

In a similar case i.e., O.A...36/06, this Trhunai has passed an 

order dated 21 .07.06 wherein Respondents are given one month's 

time to take action on order dated 020605 with reference to the 

appIcants and report the compliance to the Tribunal, 

Mr.Oj ha. Ld. Standing Coiin set for the Respondents/Railways seeks 
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O.A.53606 which is identical with this case. 

Having heard, this O.A. is disposed of at the admission stage with 

a direction to the Respondents to report 	 after two 

month S, 

Send copies of this order along with copies of the O.A. to the 

Respondents and free copies of this order he handed over to the 

Counsel for both the parties. 
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